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3. it is trite law that before civil consequences ansues upan Government
servant,, person concerned shouid be sut to notice and be afforded a
reasanable opportunity {o show cause, which is in consonance witlh the principies
of natural justice and fair play expected in an sxecutive action. |

4. Acmitedly, as no show cause notice was servyad upon th:e apgiicant}thés
has deprived & reasonable opporiunity to Rim. For the foregoing reasons OA ls
narfly allowed. impugned order dated 23.11.2004 is set aside. However this

shall not preciude the respondents fram proceeding further in accordance with

law.
5. OA stands partly allowed. No costs.
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